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'MEMTARIFF (FOURTH/ZL;ENDMENT) A(“'I‘ mﬁﬁ.
0. BXIX oF 1950

An Act further to amend the Tndian Tariff Act, 1934.
'  [20th December, 1950)

X3111 it enacted by Pa,rha.ment as follows.

tl Short tntle.-—«Thls Act ma.y be ca]led the Indian Tariff (Fourth Amendment) .
o 1950. _

2 Ingertion of new section 4A in Act XXXII of 1934. —-After sectlon 4 of the

ldlan Tariff Act, 1934 (hereinafter referred to as the said Aect), the followmg o
ction shall be msertied namelyj—

i

“4A, Emergency power of Central Govemmem to increase or levy export
~ duties,—(I) Where in respect of any article, whether included in the Second
i Schedule or not the Central Government is satlsﬁed that the export duty levia-

. ble thereon should be increased or that an export duty . should be levied, and .
- that circumstances exist which render it necessary o take immediate action,,
- the Central Government may, by notification in the Official Gazette, direoct,

a temporary amendment of the Second Schedule to be mads 80 a8 to prowde

_ for an increase in the export duty leviable, or, as the case may be, the levy of
i~ an export duty, on that article.-

(2) Every such notification shall be laid before Pa.rhament if it isin session,
as Soon as may be after the issue of the notification, and if it is not in session,
within seven days.of its reassermably, and the Central Government shall seek
the approval of Parliament to -the notification by a resolution moved within
a period of fifteen days beginning with the day on which the notification is so

~ 1aid before it ; and if Parliament makes any modification in the notification or
directs that the notification should cease to have effect, the notification shall
thereafter have effect only in such modified form or be of no effect, as the case

may be, but without prejudioe to the validity of anythmg prevmusly done
thereunder.

- (3) Sub]ect to.the provisions of sub-section {2) of this secfbion and section
21 of the (General Clauses Act, 1897 (X of 1897), every such notification shall

have effect on and from the date thereof, but shall cease to have effect on the
1st day: of March, 1952.”

3. Amendment . of the Second Schedule, Act XXXII of 1934 ——In the Second
wedule o the said Act,— » / _ .

(a) in Item No. 2,—-

. (%) in the last column of sub-item (i), for the entry “Rs. 50” the entry
“Rs. 150" shall be substituted ;

(%) in the last column of sub-item (i), for the entry.«Rs. 360, the entry
“Ras. 1, 500” shall be substltuted
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: (d) in the last column of Item No 3 for the entry «Rs. 100, the entry
“Rs. 400" shall be substituted ; » ,

(¢) after Item No. 3, the fo]low')ihgrltem shall be i;nserted, ne mely :—

’"3(1) '] Ootton waste | . 50 per cent.
' (all sorts) | o ad valorem™.

(d) the followmg Ttem shall be inserted at the end, namely: —

«12 , % Raw wool 5 " i 80 per oent.
‘ ad valorem”.

- 4, Export duty not leviable on raw wool in certam cases.—-—N otwrbhstandu
enything contained in the said Act, as amended by this Act, no export duty shi
be leviable on raw wool which is exporbed from India within a period of thin
days from thé 8th day of November, 1950 under and in accordance with ftl
condmons of & licence 1ssued before the said date by competent authorh %“e

5. Repea.ls and savings.—(1) The Indian Tariff: (Amendment) Ordmam

1950 (XXX of 1950), and the Indian Tariff (Second Amendment) Ordinanc

1950 (XXXIT of 1950), are hereby repealed

@ Notmthstandmg such repeal anything done or ‘any actlon taken in €
exercise of any power conferred by or under any of the Ordinances aforesaid sh
be deered to have been dong or ‘taken in the exercise of the powers conferred 1
or under this Act, as if this Act were in force on the day on Wluch such thing w
done or action’ was taken. ,

(3) References in this Act to the Second Schedule to the said Act shall
construed as references to that Schedule as in force 1mmed1ately before the 2
day of October, 1950,
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